
6541 GI/2018 (1) 

 

 

jftLVªh laö Mhö ,yö&33004@99 REGD. NO. D. L.-33004/99 

 
 

vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (i) 

PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr 

PUBLISHED BY AUTHORITY 

la-  786] ubZ fnYyh] lkseokj] uoEcj 5] 2018@dk£rd 14] 1940   
No.  786] NEW DELHI, MONDAY,  NOVEMBER  5,  2018/KARTIKA  14,  1940 कारपोरेट काय
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ालयकारपोरेट काय
 मं
ालयकारपोरेट काय
 मं
ालयकारपोरेट काय
 मं
ालय    अिधसचूनाअिधसचूनाअिधसचूनाअिधसचूना    नई �द�ली, 2 नव� बर, 2018 सा.का.िनसा.का.िनसा.का.िनसा.का.िन. 1083. 1083. 1083. 1083(अ).(अ).(अ).(अ).————के��ीय सरकार, भारतीय �दवाला और शोधन अ�मता सिंहता, 2016 (2016 का 31) क( धारा 239 क( उपधारा (2) के खंड (यघ) के साथ प0ठत धारा 189 क( उपधारा (5) के 4ारा 5द6 शि7य8 के अनुसरण म; भारतीय �दवाला और शोधन अ�मता बोड< (अ=य� और सद>य8 के वतेन, भ6 ेऔर सेवा के अ�य िनबंधन और शत?) िनयम, 2016 म; आगे संशोधन करने हतेु िनBिलिखत िनयम बनाती ह,ै अथा<त्:- 1.   (1) इन िनयम8 को भारतीय �दवाला और शोधन अ�मता बोड< (अ=य� और सद>य8 के वतेन, भ6े और सवेा के अ�य िनबंधन और शत?) दसूरा संशोधन िनयम, 2016 कहा जाएगा। (2) ये इनके राजपJ म; 5काशन क( तारीख से 5वृ6 ह8गे। 2. भारतीय �दवाला और शोधन अ�मता बोड< (अ=य� और सद>य8 के वतेन, भ6 ेऔर सेवा के अ�य िनबंधन और शत?) िनयम, 2016 म; िनयम 20 के उप-िनयम (1) म; “एक हजार” शLद8 के >थान पर “छह हजार” शLद 5ित>थािपत �कए जाएगंे। [फा.सं.30/63/2018-इंसोलव;सी] MानेNर कुमार Oसह, सयंु7 सिचव �ट�पणी�ट�पणी�ट�पणी�ट�पणी:::: मूल िनयम सा.का.िन. संRया 831(अ) तारीख 29 अग>त, 2016 को 5कािशत �कए गए थे तथा उसम; पSाTवतU संशोधन सा.का.िन. संRया 153(अ) तारीख 09 फरवरी, 2018 को �कए गए। 
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MINISTRY OF CORPORATE AFFAIRS 

NOTIFICATION 

New Delhi, the 2nd November, 2018 

G.S.R.1083 (E).—In exercise of the powers conferred by clause (zd) of sub-section (2) of section 

239, read with sub-section (5) of Section 189 of the Insolvency and Bankruptcy Code, 2016 (31 of  2016), the 

Central Government hereby makes the following rules further to amend the Insolvency and Bankruptcy Board 

of India (Salary, Allowances and other Terms and Conditions of Service of Chairperson and members) Rules, 

2016 namely:- 

1. (1) These rules may be called the Insolvency and Bankruptcy Board of India (Salary, Allowances and 

other Terms and Conditions of Services of Chairperson and Members) Second Amendment Rules, 2018. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2.   In the Insolvency and Bankruptcy Board of India (Salary, Allowances and other Terms and Conditions of 

Services of Chairperson and members) Rules, 2016, in sub-rule (1) of rule 20, for the words “one thousand”, 

the words “six thousand” shall be substituted.   

[F. No. 30/63/2018-Insolvency] 

GYANESHWAR KUMAR SINGH, Jt. Secy. 

Note : The principal rules were published vide number G.S.R. 831(E), dated  the 29th August, 2016 and 

subsequently amended vide number G.S.R. 153(E),  dated the 9th February, 2018.  
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